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8. 0. 1224(E).— Whereas the Central Government
is of the opinion that, for the puspose specified in sub-
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to exercise the powers and discharge the duties undey
@action |1 ofthe Foreigners Act, 1946 (31 of 1946),

Now, therefore, in exercise of the powers conferred
by sub-section (1) of Section 154 of the Indo-Tibetan
Border Police Force Act, 1992 (35 of 1992), the Central
Government hereby directs that, for the purpozes of that
sub-section, 2 member of the Indo-Tibetan Border Police
Force of the rank of 8 Head Constable and above may,
within the local limits of the area comprised in the border”
districts of the States of Jammu and Kashmir, Rimachal
Pradesh, Uttarakhand, Assam, Arunachg] Pradesh,
Meghalaya and Sikkim, exercise the powers and discharge
the duties under Section 1| of the Foreigners Act, 1946
(31 0f1946).
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S. 0. 122%(E).—Whercas the Central Government
is of the opinion that, for the purpose specified in sub-

section (1) of Section 154 of the Indo-Tibetan Border Police

Force Act, 1992 (35 of 1992), amember of the Force of the
rank of 2 Sub-Inspector and above should be empowered
1o exercise the powers and discharge the duties under
Section 4 of the Passport (Entry into India} Act, 1820 (34
of 1920).

Now, therefore, in exercise of the powers conferred
by sub-section (1) of Section 154 of the Indo-~Tibetan
Border Police Force Act, 1992 (35 of 1992) the Central
Government hereby directs that, for the purposes of that
sub-section, a member of the Indo- Tibetan Border Police
Force of the rank of a Sub-Inspecior and above may, within
the local limits of the area comprised in the border districts
of the States of Jammu and Kashrhir, Himachal Pradesh,
Uttarakhand, Assam, Arunachal Pradesh, Meghalaya and
Sikkim, exercise the powers and discharge the duties under
Section 4 of the Passport (Enlry into India) Act, 1920 (34
of 1920,
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